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IN THE CENTFAL ADMINISTRATIVE TRIEUNAL, JAIPUR BENCH, JAIFUR.

CP 122/94 (0OA G69/93)
Avdhesh Bhatnagar, Satendra Singh, Fam Nairain, Gajraj bingh, Siya Pam Meazna,
1 Tanvar

... PETITIONERS.

Harizh Mohan Sharma, Rallzsh PMumar Chaturvedi
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VERSUS

Shri Bhaskar Ghoash and other

CORAM:
HOIT'BLE ME. GOPAL MFISHNA, VICE CHAIFMAN
HOM'BELE MP. O.F. SHAFMA, MEMPEF (A)
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Rzapondentsa ... Mr. 5.3. Haszan

PEF. HOM'ELE MF. GOFAL VP SHITA, VICE CHAIFMAN

Pzritionevs, namsd above, have £iled chis Contengpt Petibion u/s 17 of

the Administrecive Trikunals Act, 1985, stacting thivein  that by not
2

implamenting the judgemznit of the Trikunal in OA 669/93, decidzd on 22.6.94,

Ly

and by not regularising their sevvicss on th: basis of the zchems Jdatad

have committed contempt of court.
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17.2.91 thes vezpondanis
2, Wz have hzard the learn:zd coungel for the parties.

aforezaid OA the respondants wers di
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3z of thez pstitionerz in the light of the achems 20 framsd within a perioﬂ

Q
o

of thres months and pass neceszary orvders in the mattzr of
according to law. A fuvther direction was also isswed that in casz ths

wrty b0 file a fresh OA. The

Aearned  counsel  for th: respondenis has  siated  that  the caszz of tha

petitionsra have been duly considsred and they ar: coverzd by th: schame in

vacanziza. Hz has =z2lso drawn our  attention &0 a
communicaiicn Annsruce A-5 dacsd 21.10.94, which is a reply to the legal

notics recsived by the vespond:inis from the petitbicnsrs, which sxplains the

rounScances, W
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ceeal.
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(0.P. SHAP)ME)"" , ‘ (GDPAL‘I’RISHL\EA)

MEMBER (A) VICE CHAIRMAN




